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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE, AT PUNE

ORIGINAL APPLICATION NO. 5/2020

Bhanudas Pandurang Salve ...APPLICANT

V/s

Malganga Enterprises, Patharwadi
And others ... RESPONDENTS

REPLY ON BEHALF OF
RESPONDENTNO.1

MAY IT PLEASE BE THE HON’BLE TRIBUNAL

I. The Respondent No.l prays that the earlier Affidavit 28"

September 2020 filed by the Respondent Nd.l may kindly be

discarded and the present Reply be considered on record.

2. The Respondent has perused the copy of the original application.
This Respondent has not specifically traversed each and every para
of the Original Application. Any averment, not specifically not
specifically answered may therefore not be deemed to be admitted

and nothing in this reply deemed to be admitted by this
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Respondent unless specifically admitted. At the outset, the
contents, statements, and averments made in the Original

Application are not true and correct and hence denied by this

Respondent.

. This Respondent submits that, the Respondent has started his
business from 2012 and that has obtained all necessary
permissions from the respective authorities prior to
commencement of business of crushing of stone. It is submitted
that the Respondent No.1 doesn’t operate throughout the year. The
operation of the Respondent No.1 is solely dependent on the orders
it has received. The activity is temporary in nature and the
permission granted by the Respondent No.4 on temporary basis.
The Respondent has also been granted the consent to operate by
the Respondent No.2 Maharashtra Pollution Control Board and the

same 1s valid and subsisting till 31.03.2022. Copy of the Consent

to Operate is annexed hereto and marked as ANNEXURE — R-1.

This Respondent submits that the Applicant herein is neither a
resident of village Patharwadi or is neither having any farm land in

the vicinity of the Respondent No.l plant. The Applicant herein
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resides at a village known as Pimpri-Jalsen and which is around 10

KMS from the location of the stone crushing activity.

The Respondent No.1 submits that, the Applicant is engaged into
the activities of blackmailing and threatening business people and
extorting money from them. Hence, in view of this conduct, the
present application ought to be dismissed on this ground alone. It
is hereby submitted that there is another stone crusher operating
just adjacent to the Respondent No.1 by the name D.B. Lalage
Stone Crusher. The aforementioned Stone Crusher is infact not
complying with any of the consented norms. However, the
Applicant has chosen to remain mute spectator in respect of those
violations. This clearly demonstrates that the Applicant has
indulged into the activities of harassing the Respondent No.1.
Copies of the photographs showing non-compliances and
violations of D.B. Lalage Stone Crusher are annexed hereto and

marked as ANNEXURE — R-2.

The Respondent No.1 submits that, with respect to para Nos. I, I,
it is submitted that the same is matter of record and the Respondent

does not wish to offer any comments thereto.
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7. With respect to para No.IIl, it is submitted that, the Applicant has
raised the issue of illegal stone mining and crushing activities in
the agriculture areas of Taluka. Parner, Dist. Ahmednagar,
Maharashtra. The Applicant has also alleged that it has caused
irreparable environmental, agriculturél, and economic losses to the
farmers and residents nearby. It is submitted that, the said
allegations are vague and devoid of any proof and hence ought not
to be entertained by this Hon’ble Tribunal. Infact, the Applicant is
not the owner of any agricultural land near the vicinity of the
Respondent No.1 and there are also no complaints in respect of

other farmers located nearby.

8. With respect to para No. IV, it is submitted that, the said contents
therein are denied. The Applicant is engaged into the activities of
blackmailing and threatening business entities and is known to

extorting money from the said enterprises.

9. With respect to para No. V, VI, VII, VIII, IX and X, it is submitted
that, the contents therein are denied by this Respondent and that

the allegations are mere surmises without any documentary proof.
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10. With respect to para No.l, it is submitted that, there is no

11.

substantial question of environment arising out of the said
activities and hence this tribunal ought not to entertain the present
application. The Respondent No.1 has already converted the said
land to Non-Agricultural use by obtaining the necessary N.A order

from the Respondent No.4.

With respect to para No.2 of this original application, the contents
therein are denied and the Respondent herein submits that, the said
allegations are mere vague allegations and that the Applicant
herein is neither the owner of the land adjoining to the stone
crusher nor is the resident of the said village. However, it is
submitted that, the Hon’ble Tribunal vide order dated 13%
February 2020 had constituted a committee comprising of District
Magistrate, the representative of Maharashtra Pollution Control
Board and the Irrigation Department herein. The said Committee
has already caused an inspection and submitted its report dated 28%
August 2020 before this Hon’ble Tribunal. The report speaks for
itself and the observations made by the Committee can very well
conclude that the present case has been filed by the Applicant only

to harass the Respondent No.l1. The said committee had caused a
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visit to the site of the Respondent No.1 and that they have recorded
that there is no damage to the crops located nearby and hence the

allegation made by the Applicant is not true and hence denied.

With respect to para Nos.3 to 5, it is submitted that the contents
therein are denied. The Respondent No.l submits that, the
Respondent No.1 herein was granted the mining lease by the
Collector, Ahmednagar on 21% September 2016 and the same is
valid and subsisting till 20" September 2021. The Respondent
No.1 as stated earlier also has the consent to operate, granted by
the Respondent No.2 and the same is valid and subsisting. Thus,
the allegations therein are vague and ought not to be entertained by
this Hon’ble Tribunal. Copy of the order issuing mining lease is

annexed hereto and marked as ANNEXURE — R-3.

As regards to contents of para Nos.6 and 7, the Applicant has made
the allegations without any proof or material on record. As stated
earlier, the committee appointed by this Hon’ble Tribunal has
already caused a visit and they have noted that the Kukdi Left
Bank Canal is located at a distance of 235 Mtrs from the location

of the Stone Crushing Activities of the Respondent No.1. The
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human habitat and the forest area is also situated about 1.5 Kms
from the stone quarry of the Respondent No.l. Hence the

allegations of the Applicant are false and hence denied.

With respect to para No.§8 to 11, it is submitted that the said
allegations are false and incorrect. As stated earlier, the
Respondent No.1 has already obtained the permissions from the
Collector, Ahmednagar. The allegation of the Applicant that there
is tremendous environmental degradation and destruction is totally
false. The Applicant is not the owner of any agricultural land in the
nearby vicinity and hence there is no destruction to his land.
Secondly, there is not a single complaint from any of the farmers
having their lands nearby. Infact, the Committee appointed by this
Hon’ble Tribunal has already recorded the statement of Mr.Mohan
Haribhau Supekar who resides at a distance of 850 mtrs., from the
Respondent No.1 and has stated that he is residing there for the last
10 years and there is no damage caused on account of the activity

of the Respondent No.1.

With respect to the contents of para No.12, the Respondent No.1

does not wish to offer any comments. However, the allegations
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therein are false and denied. With respect to para Nos.13 to 17, the
Respondent No.1 has already stated the true nature of facts in the
foregoing paragraphs and does not wish to repeat the contentions.
The Committee appointed by this Hon’ble Tribunal has already
conducted an inspection and noted the facts and have placed the

same before this Hon’ble Tribunal.

It is further submitted that, the committee appointed by the
Hon’ble Tribunal has already submitted its report and has already
stated on record that, the office of the Irrigation Department has
not received any complaint regarding the pollution of canal water
pertaining to the area of the stone crushing activity of the

Respondent No.1.

It is also stated that, the canal has been lined with uncoursed
rubble masonry and concrete, and the canal lining was done in the
1990’s. The lining has been damaged at many places throughout
the canal. The damage to the lining is due to the long term water

rotation and, wear and tear of the canal.

It is further submitted that, the canal services roads are used by

local residents as well as the Respondent No.1 and the Respondent
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No.1 is in receipt of the notice of the Collector to stop using the
said road for its vehicular movement. The Respondentno.l has
already complied with the said direction. The committee also on
record has stated that, the fear of the Applicant that the vehicular
movement causing the canal to burst is not true and correct, and

hence denied.

The Respondent No.1 further submits that the Applicant has also
filed the present Application under the provisions of Section 15 of
the NGT Act, 2010. The Applicant is also seeking compensation
under the said provision. It is trite law, that when an Applicant is
seeking compensation under the provisions of Section 15, he has to
file the Form II in accordance with Rule 8 of the NGT Practice and
Procedure Rules, 2011 and furnish all material particulars. The
Applicant besides making bald allegations has not submitted any
material particulars. The Applicant is also required to pay 1%
stamp duty in accordance with Rule 12 of the NGT Practice and

Procedure Rules, 2011 in case of seeking compensation.

From the bare perusal of the averments mentioned in the original

application, it is submitted that, the Applicant has thus indulged
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into the activity of threatening and blackmailing the Respondent
No.l, and is in the process of extorting money from the
Respondent No.1, and thus the present conduct of the Applicant
has not approached the Hon’ble Tribunal with clean hands and is

trying to suppress material facts from this Hon’ble Tribunal.

It is thus submitted that, the Hon’ble Tribunal ought not to have to
entertain the present application and the same needs to be rejected

with cost.

It is further submitted that, the Respondent No.2, the Maharashtra
Pollution Control Board had issued a notice dated 20.05.2020, to
be the proposed directions U/s. 33(A) of the Water Prevention and

Control of Pollution Act, 1974 to the Respondent No.1 herein.

The Respondent No.l vide its letter dated 18% July 2020 has
already submitted that the non-compliances as pointed out by the
Mabharashtra Pollution Control Board have already been complied.
Copy of the said letter along with the photographs are annexed

hereto and marked as ANNEXURE — R-4,
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24.Be that as it may, the Respondent No.l submits that, the

25.

Respondent No.1 has all requisite permissions from the respective
authorities as it is stated that, the Collector has granted the
Respondent No.l the mining lease which is valid and subsisting
until September, 2021. The Collector has also noted that, the
Collector is in receipt of the letter of the Forest Department, which
says that, the area in question of the stone crushing activity of the
Respondentno.l does not lie within an Eco-Sensitive Zone and
hence there is no question of seeking any No Objection Certificate
from the Forest Department. The Irrigation Department also has
stated that, on account of the stone crushing activity of the
Respondentno.1, there is no damage to the canal located in the

village Patharwadi, Tal. Parner, Dist. Ahmednagar.

The Respondent No.1 submits that on account of false complaints
of the Applicant and on account of pendency of the present
Original Application, the Respondent No.3 on 3™ December 2019
directed to seal the machinery of the Respondent No.1. The said
act of the Respondent No.3 is without any authority and exceeding
powers. The Hon’ble Tribunal did not pass any orders regarding

the same and the Respondent No.3 has gone ahead and sealed the
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machinery, which has caused tremendous hardships to the
Respondent No.l herein. The said act is illegal and without
jurisdiction. The Respondent No.3 ought to have perused the
report and the compliance letter of the Respondent No.1 before
issuing the said order. The Respondent No.3 ought to have
appreciated that the Respondent No.1 had faced tremendous losses
on account of the lockdown in the months of March to May 2020
and thereafter on account of the ensuing monsoon. The
Respondent No.2 has thereafter caused a visit to verify the
compliances on 28" August 2020. The Respondent No.2 has
recorded the compliances in their visit report. Copy of the visit
note dated 28™ August 2020 are annexed hereto and marked as

ANNEXURE — R-5 (colly).

The Respondent No.1 has been paying royalty to the Respondent
No.4 for operating the activity. The Respondent No.4 has also
received the royalty for the year 2020. The said act of the
Respondent No.3 of sealing the machinery was therefore beyond
its powers. Copies of the challans are annexed hereto and marked

as ANNEXURE — R-6.
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27.1t is therefore prayed that: -

(a) The Hon’ble Tribunal be pleased to direct the Respondent No.3
to withdraw the direction dated 3™ December 2019 and after
perusing the visit note dated 28" August 2020, the Respondent

No.1 be permitted to commence the activities;

(b) The present application is not maintainable and thus ought to be

dismissed with cost by the Hon’ble Tribunal.

PUNE
DATE 30/10/2020

=

/___/

M/s Malganga Enterprises
Respondent No.1

ADVOCATE FOR RESPONDENT No.1
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH, PUNE, AT PUNE

ORIGINAL APPLICATION NO.S OF 2020 (WZ)
BHANUDAS PANDURANG SALAVE .. APPLICANT
V/S

M/s.MALGANGA ENTERPRISES, PATHARWADI
AND OTHERS . RESPONDENTS

AFFIDAVIT IN SUPPORT

I, Sunil Raghunath Pawar, Age: 46 years, Occu.: business, having
address at Post Patharwadi, Taluka Parner, District Ahmednagar, the
Partner of the Respondent No.l hereinabove, do hereby state on the

solemn affirmation that: -

1. I say that I am working as Partner with the Respondent No.1
Company. I am duly authorised to file the present Affidavit. I am
aware of the facts and circumstances of the present case and hence

I am able to depose the same on oath.
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2. That the Respondent No.1 is filing the present Reply. The facts and
circumstances are well set out in the main body of the Reply. The
Respondent No.1 adopts, confirms, maintains, repeats and
reiterates whatever has been stated in the main body of the Reply
and for the sake of brevity, convenience, and in order to avoid
repetition, craves leave of this Hon'ble Tribunal to treat the
statements, averments and submissions in the main body of the
Reply as part and parcel of this Affidavit as if the same are
reproduced herein ad-seriatim, with a view to avoid repetition and

for the sake of brevity.

3. I say that whatever stated in the Reply and the present Affidavit is

true and correct to the best of my knowledge, information and
belief and the legal advice, which I believe to be true.

Solemnly Affirmed at Pype on this 33:' day of October, 2020.

=

Affiant

BEFORE ME

Gl
‘SANJAY MORESHWAR MHAL
SA ADVOCATE & NOTARY
GOVT. OF INDIA
REGD. No. 8148

NOTED AND REGISTERED
AT SERIAL NUMBER L09-
ate 300l 2020

D




APNEXURE - R-1\ s

Phone
Fax
Email

Visit At

MAHARASHTRA POLLUTION CONTROL BCARD/-

0253/2365150 Udyog Bhavan, First Floor
0253/2365140 Trimbak Road, Near ITl, Satpur,
Nashik ~ 422007

consshikE@mpch gov in

htrp//mpcb gov.in

Date: /’f/if /01/2020

%

Orange/S8.5.7

Consent No: RO-NASHIK/CONSENT/ ~/ 020 10

Consent to Operate under Section 26 of the Water (Prevention & C-ontiol of

Pollution) Act,

1974 & under Section 21 of the Air (Prevention & Cwaontraol of

Pollution) Act, 1981 and Authorization / Renewal of Authorization undev Rul
of the Hazardous Wastes (Management, Handling & Trans-boundary Mcivenienn

Rules 2008
[To be referred as Water Act, Air Act and HW (M&H) Rules respectncly .

CONSENT is hereby granted to;

Located 1n the area declared under Lbe pxovnsmn‘s of the

M/s. Shri Malganga Ente rprlse
Gat No. 1029, At- Pathz}_‘rwqdl,
Tal- Parner, Dist - Ahmédiingar.

Ayoact e

W atoer At

Authorization under the provisions of HW (M&H) Rules and amendment= therc-io subneo
to the provisions of the Act and the Rules and the Orders that mayv be made furrther i

subject to the following terms and condltmm

1.

3.

ity | UOM

[ Sr. No. f Prodhct Name | Maximum Quantity I
ushed Stone | 500 o

B) d@\/l\’]

o

CONDI'IIONg UNDER WATER ACT:
(1) The daﬂy quantity of trade effluent from the factory shall be Nil.
.1 M3

(u) Tj)e dally guantity of sewage effluent from the factory shall not exceed (

(111) _rade Effluent: Nﬂ

av) T reatrmient: N.A.

(v) Sewage Effluent Treatment: The apphcant shall provide comprehensive trecatmen
| maintan

system as is warranted with reference to influent quality and operate and m
VU{@}B%%}Y\H)

the same continuously so as to achieve the quality of treated cff]
standards. /\
100 i

(1) Suspended Solids Not to exceed 00 mg/] \
(2)y BOD 3days 27 C. Not to exceed 100 m;ﬁx] "’_ / /
] b \(‘M&@d %"’I@ <)

(vi) Sewage Effluent Disposal: The treated domestic effluent shall
pit, which shall be got cleaned periodically. Overflow. if any, shall he usedan Jand fo




{vu) Non-Hazardous Sohd Wastes:- o e
SN. | Type Of Waste | Quantity | UOM | Treatment |Disposal
- Sale To Br ick

ﬁ*,,

!

oy

" Stone Dust I 50 Brass/M
|
|

Other Conditions: Industry should monitor effluent quality regularly

[ Manufactua

t
e

The applicant shall comply with the provisions of the Water (Prev ention

33

q.
& Control of Pollution) Cess Act, 1977 (to be referred as Cess Aczt) and
amendment Rules, 2003 there under
The dasly water consumption for the following <stegories is as under -
1. Domestic purpose L300 b
fi Water gets Polluted & Pollutants are Biodevraridie 0.00 C N0
(o0 Water gets Polluted, Pollutants are not Biodevradable & Toxae 0000 N0
feo Indasirrad Coohing, spraying in mine pits or boJoy feed 00 CMD
Pl appheant shall regularly submit to the o d the retarng of wiater consumiption in
the presaribed form and pay the Cess as specificd under S(,‘c1.u:>n":'ol'_"0fth£* sard Act.
5 CONDITIONS UNDER AIR ACT : N
S dvetem consisting of contral

(1) The applicant shall install a comprehensiyve cantrol sve
cguipments as is warranted with reference to generation of emission and op ¢t
and maintain the same continuously so as to achieve the level of pollutants to thy

following standards:

Al Control Equipment:
(I) Dust containment cum suppr essmn Systenn,

a) Enclosure/c ontamment forp?rocess equipment's (Such as crusher

(Primary (Jaw (rusher 1& swond ary (vertient shaft ympactor), Screen
(vibratorv/rotary) ’Tlan°fu pomt@ Pelt comvevors ete )

by Water qpmvs/-AULcu‘haLic Watcr Sprinkler at Haw Materiad unloading
Hopper P unary /Jaw Crusher, Belt Conveyor, Transfcr paints, sccondary

(H),Wmd bl’Cdl\ng walls. (Adeguate height metal sheet barrer).

'-(IH) Internal Pucca Road & Road Cleaning Mechanism/arrangement.

(IV) Arrangement for water spraying and wetting of ground in the premises.

(V) Green belt of sufficient width and height shall be developed.

B] Standards for Air Emission; The Suspended Particulate Matte:
measured between 3 meters and 10 meters firom any process equipment of

stone crushing unit shall not to Exceed GOOpg/im3

6. Standards for Stack Emissions:

(1)

fuel pattern:-

The applicant shall observe the followin

[ Sr. No. [Type Of Fuel [ Quantity UOM
Nil

v

h YR . Y ol

4



!
|

/'; (/1 ‘7

(1) The industry shall take adequate measures for control of noise levels f i
] 1 ) al:twv -

the chimney(s) of the feillowing

(11) The applicant shall erect
specifications:-
| Sr. No. | Chlmney Attached To THeight in Mtrs.
Ni]

e iy

sources within the premises so as to mamntain ambient air qual
respect of noise to less than 75 dBrA) during dav time and 70 dIit o

time. Day time 1s reckoned in between 6 aan
reckoned between 10 p m. and G a.m.

and 10 poan aaed o

(iv) Other Conditions:

7. CONDITIONS

1) The industry should not cause any nuisance 1 surrounding arca
2) The industry shall  achieve The National Ak
Quality Standards (NAAQS) published 1in 2000 G.S. R826 (L) dated

UNDER HAZARDOUS WASTE (MANAGL NN

HANDLING & TRANSBOUNDRY MOVEMENT) RULES 2008:

8. Industry shall comply with following addmona] COndlth]]S

I

1

VI,

VII.

VI

"Boald staff at the terminal or designated pumnts and shall pay to the Board

Bt

() The Industry shall not generate any hazardous wa

4 1 'v..

take adequate oo

The apphicant shall maintain good housckeeping dnd
control of pallution from all 0urces o as not Lo case NUISANCE 1O S1IYTGUT

imhabitants.
The apphcant shall bring mimmum 557 of the avialable open o
coverage/ tree plantation. :

hazardous in the oot oy

Solid waste - The non sohd waste arsmg
QNN s e

be disposed of scie nhf“( ally
S ’JT_‘, Porimis

v e oy by ecrse
{0 e i
I L S

sweepings, cto.,
authoritios oo

The applicant Lh 111 Ial\c

dumping ground. 5
The applicant shall plowdc for an alternale clectrie power source sufficien 1
s installed by the applicant to maimtan consp i
In the absence, the apphceant -hall wuop,

tns from civic

AJ
IR T B
vt h

all pollution contraol iau]:tlc

Lhe terms and condlnons'of the consent.
reduce or othe1\V1$e conmol production to abide by terms & conditions of ¢ m COSCM

regarding pollutloq levels.
The apphcant s,hal] not change or alter quantity, quality, the rate of discharge.

temperatﬁ ;'tgr “the mode of the effluent / emissions or hazardous wastes or control

equ1p1pelgts”plowded for without previous written permission of the Board

Thes aﬁphcant shall provide facility for collection of environmental samples o

Sélmp]eq of trade and sewage effluents, mr emissions and hazardous wistee 1o gl
soard for the

services rendered in this behalf.

The applicant shall make an application for renewal of the consent at least 60 davs
before the date of the expiry of the consont

The firm shall submit to this office, the s0 venr the
Environmental Statement Report for the financial vear ending 315 NMuowch n 1l
prescribed Form-V as pre the provisions of rule 14 of the Environment (Irotection

{Second Amendment) Rules, 1992. _
As inspection book shall be opened and made available to the Board's oflicers dariy

their visit to the applicant. ‘
The applicant shall install a separate electric meter showing the consumption of

energy for operation of domestic and industrial effluent treatment plants and au
pollution control system. A register showing consumption of chemicals used for |

dav of Sceptember every

treatment shall be maintained. ¢
& Paec 304
-~

MPCB-CONSENT-0000085204



X Separate drainage system shall be provided for collection of trade and o aon

e\

e

¢ffluents. Terminal manholes shall be provided at the end of collection syst@ i with

arrangement for measuring the flow. No effluent shall be admitted in the

jrpes /

sewers down- stream of the terminal manholes. No effluent shall find 1ts we v athe

than in designed and provided collection system.

N

Neither storm water nor discharge from other premises shall be allowed to reny with

the effluents from the factory.
s The project authorities shall install well designed water sprnnkbng arransenicnts
mmcluding fixed and mobile sprayers for dust suppression.

9. This consent should not be construed as exemption from obtairing
necessary NOC/permission from any other Statutory/Government
agencles,

10. This Board reserves the right to review, amend, suspend, revoke ¢«
this consent and the same shall be binding on the industry.

11. The applicant shall obtain permission from Central Cr()u11d Wziter

Authority in case of use of ground water.
2. The industry shall submit Bank Guarantee of Rs 50 000/— for 0O & M of

po]]unon contro] system.

13. The industry shall comply with the 1ocat10n criteria for settingz up

Stone Crushers units as under;
oL
stone crusher 1s Lo be set up- rnu&.L be at Jeast !
National Highway, 200 meLerS‘ :Ciw‘ny from the State Highway and

meters away from the ()Lher roads

stone crusher
nearest habitation (nnmrnunl 1000 Souls).

14. The Capital investmén‘t_ of the industry is Rs. 57.0 LLacs.

For and on behalf of the

S - Maharashtra Pol LWUO] Board
'(NJMi’/i

Regional Officer, Nashik.

To, ‘
MJs. Shu ]\ialganga Enterprises,
Gat No. 1099 At~ Patharwadi,

Tal- Parner, Dist - Ahmednagar.

(Copy to:
I Sub-Kegional Officer, MPPCE Ahmednagar.
2 Master File.

Received Consent fee of -
| - ————
P bx No. | . An)ount(}{q ) f" Transa(‘,tlon No. |
1 f 4500/- B T)(N19120()‘7()43 N 2::3‘220]9 -

b

”_I ransac L)QI) Date ]

The distance of the nearest point of boundary of the land in which tic
500 meters away from the

100

The distance of the nearest point of boundary of the land in which the
15 Lo be Set up must be at least 500 meters away from the
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Specific conditic_)ns -

1. ¥ Quarrying allowed only in the recharge zone of hiHs, not in run off or storage zone. For
_this purpose, GSDA should be involved to carry out intensive geophysical survey to
- identify such recharge zone where quarrying can be allowed.

2. The mining plan shall be approved first before-initiating.any mining operations.

v+ Discharge of éewage-.from quarry sites should be strictly controlled.

The quﬁrries to mainfzﬁn 'bcnches of 60 slope in the cut, 6 m depth in cut and 6 m for the
i bench:

S. No dumping of material shall be allowed in the water resources of Nallas.

6. The Collector shall obtain the list of abandoned quarries in the District and prepare
restoration plan for the same. In future, applications for the EC for quarries will be
considered only if the restoration plan of abandoned and quarries is submitted.

7. No quarrying should be allowed in the run-off zone of hilly areas.
8. “ No quarry shall be allowed within safe distance from any habitation or human activity.
9. District Collector to ensure that the provisions stipulated in Maharashtra Minor Minerals

- Extraction (development and Regulation) Rules 2013 shall be strictly adhered to.

' The configuration of benches should be 60 degrees slope in the cut, 6 mt depth for cut
. and 6 mt width for the bench.

Collector shall ensure that no quarrying is carried out in forest or zudpi jungle.

12.% 1" No water sources shall be affected due to quarrying activity.
13.  District Collector was requested to prepararestoration plan of closed quarries in the
district. -
14. All labour engaged in quarrying will be provided with protective gears like mask,
- helmets, boots etc.
- 15. District Collector to ensure that distance between one lease area and another lease area or
clusters of lease area is more than 500 m.
: }6 “ District Collector to ensure that every receipt given is serially scanned and registration

- number so generated must be written on such receipt to avoid duplication and
..unauthorized transportation of the stone.
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" Project Proponent and District Collector to ensure that vehicles transporting stone shoud

. not be overloaded beyond stated capacity.

Project Proponent and District Collector to ensure that there is no violation of the

. Hon‘ble NGT, Hon'ble Supreme Court order given in related matters.

s b
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19.

The District Collector to prepare closure plan and get it approved by the competent
authority for all abandoned mines in the District.

- District Collect01 and District Mmmg ofﬁcer will be held respon51ble personally for non-. .
_ comphance of the conditions stlpulated in the: Env1ronmental clearance and- shall be. s

hable for leoal action under Envu‘onment (Protectlon) Act of 1986."

- Transport of stone should be by vehlcles Wthh are properly covered Wlth Tarpaulm and '

it should not be overloaded.

i “The lease holder shall undertake adequate safeguard measures during extraction of
" material and ensure that due to this activity, the hydrogeological regime of the
....surrounding area is not affected. The .depth of quarrying should be above the levels of -
" “aquifers to avoid the contamination/degradation of water quality of aquifers. Regular

monitoring of ground water level and quality shall be carried out around the mine lease
- jj,area during the mining operation. If at any stage, it is observed that the groundwater table -

is getting depleted due to the mining activity; necessary corrective measures shall be
carried out. District Collector/mining officer shall ensure this.

.- Effective safeguards, such as regular water sprinkling shall be carried out in critical areas
" prone to air pollution and having high levels of particulate matter such as loading and
. unloading point and all transfer points. Water sprinkling 'shall also be carried out on haul
~ “roads. It should be ensured that the Ambient Air Quality parameters conform to the

norms prescribed by the Central Pollution Control Board in this regard. The status of
implementation of measures taken shall be reported to Environment Department

- This environmental clearance is issued subject to obtaining NOC from Forestry & Wild
» life angle including clearance from the standing committee of the National Board for
" Wild life as .if applicable & this environment clearance does not necessarily implies that
- Forestry & Wild lite clearance granted to the project which will be considered separately

on merit

- Genérdl conditions:

l.

Precise mining area will be jointly demarcated at site by officials of Mining Revenue
department prior to mining operations for all proposals under consideration. Such site

. plan, duly verified by competent authority shall be subm1tted to Environment

Department.

RN necessary statutory clearances shall be obtained before start of mining operations.

3. Mining /loading shall be limited to day hours' time only. The quarrying /loading shail not
be done during night hours.
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No mmmg shall be carried out in the safety zone of any bridge and/or embankment.
1 No mining shall be carried out in the vicinity of natural/manmade archeological sites.

The lease holder shall obtain necessary prior permission of the competent authorities for

" drawl of requisite quantity of water (surface water and groundwater), if required for the

o 5',.‘_.;fp10Ject.

Waste water, if any, shall be properly collected and treated so as to conform to the
standards prescribed by MoEF/CPCB.

iI» No wildlife habitat will be infringed.

Environmental clearance is subject to obtaining clearance under the Wildlife (protection)
Act, 1972 from the competent authority, if applicable to this project.

Green belt development shall be carried out considering CPCB guidelines including
selection of plant species in consultation with the local DFO/Horticulture Officer.
Parking of vehicles should loot be made on public places.

- Transportation of materials shall be done by covering the trucks 7 tractors with tarpaulin
" or other suitable mechanism so that no spillage of mineral/dust takes place.

Appropriate mitigation measures shall be taken to prevent any kind of pollution in
consultation with the Maharashtra Pollution Control Board. It shall be ensured that there

. is no leakage of oil and grease from the vehicles used for transportation.
£ Vehicular emissions ‘shall be kept under control and regularly monitored. The mineral
- "transportation shall be carried out through the covered trucks only and the vehicles
' carrying the mineral shall not be overloaded.

Special Measures shall be adopted to prevent the nearby settlements from the impacts of

mining activities. Maintenance of roads through which transportation of minor minerals
is to be undertaken, shall be carried-out regularly.

" Dispensary facilities for first-aid shall be provided at site.

Occupational health surveillance ploglam of: the workers should be undertaken

periodically.
Provision shall be made for housing the workers at site, if required, with all necessary

‘infrastructure and facilities such as fuel for cooking, safe drinking water, medical health
- care and sanitation etc.

- Ambient air quality will be monitored at the site and the nearest habitation in the months

of January, April and November. Ambient air quality at the boundary of the precise

*..mining area shall conform to the norms prescribed by MoEF, GOI.

Measures shall be taken for control of noise levels to the limits prescribed by CPCB.

-, An Environmental Audit shall be annually carried out during the operational phase and

" be submitted to the Environment Department.
" Digital processing of the entire lease area in the district using remote sensing technique

- shall be done regularly once in three years for monitoring and report submitted to the

Environment Department. The funds earmarked for environmental protection measures
shall be kept in separate account and shall not be diverted for other purpose. Year wise

-+ ir.expenditure on environmental protection measures shall be reported to the Regional
"Office, Ministry of Environment and Forests, Bhopal.

Revenue Authorities shdll submit within 3 months their policy of (i) Standard operating
process! procedure to bring into focus any infringement/deviation /violation of

_environmental norms /conditions, (ii) Hierarchical system or Administrative order to deal
with environmental issues and to ensure compliance of EC conditions and (iii) System of

. reporting of non complidnce/violation of environmental norms to the District collector.
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The Mining officer shall submit six monthly reports in hard and soft copy on the siatus

of compliance of the stipulated environmental clearance conditions including results of
monitored data (both in hard & soft copies) to the Environment Department, and the
District Collector and the respective Regional Office of the Maharashtra Pollution
i Control Board .

" Any change in mining area, khasra /Gat numbers, entailing capacity addition with

change in process and or mining technology, modernization and scope of working shall

-+ again require prior Environmental Clearance as per provisions of EIA Notification, 2006

(as amended).

The proposals has appraised on the basis of information submitted by concerned District
i Mining Officer. Mining Officer shall submit the list of blocks satisfying conditions

stipulated above to Revenue & Environment dept. The list of blocks and conditions

stipulated above shall be made available in public domain. It should be published in two

local language newspapers - -and displayed at each block where mining operation is

" proposed. District mining officer should ensure this and submlt complian¢e report to

- Environment department with approval from Collector.
. Conditions stipulated by SEAC-1 and SEIAA has to be complied with.

"The EC issued to the .proposals on the basis of information submitted by concerned

District Mining Officer. Mining Officer shall submit the list of blocks satisfying
conditions stipulated above to SEIAA/Environment department. The revised list of

;- blocks and conditions stipulated above shall be made available in public domain. It
© should be published in twp local language newspapers and. at each block where mining
operation is proposed. District mining officer should ensure this and submit: comphance

+ teport to Environment department with approval from Collector. - ..

“ The validity period of the EC will be for 7 years as per MOEF&CC Notlﬁcatlon dated o

29" April, 2015 but limited to period of lease.

i, The environmental clearance is being issued without prejudlce to. the action mltlated-'.
~ under EP Act or any court case pending in the court of law. and it does not mean that

project proponent has not violated any environmental laws in the past and whatever
~ decision under EP Act or of the Hon'ble court -will be binding on the pr o;ect proponent.

~ Hence this clearance does not give immunity to the project proponent in the case f‘led
~‘against him, if any or action initiated under EP Act.

In case of submission of false document and non compliance of stipulated conditions,

" Authority/ Environment Department will revoke or suspend the Environmental

Clearance without any intimation and initiate appropriate legal action under

Environmental Protection Act, 1986.
The Environment department reserves the right to add any stringent condition or to

= revol\e the clearance. if conditions stipulated are not implemented to the satisfaction of

the department or for that matter, for any other administrative reason.
In case of any deviation or alteration in the project proposed from those submitted to this.
" department for clearance, a fresh reference should be made to the department to assess

the adequacy of the condition(s) imposed and to incorporate additional environmental

protection measures required, if any. ;
The above stipulations would be enforced among others under the Water (Prevention and

the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes

(Management and Handling) Rules, 1989 and -its amendments, the public Liability
Insurance Act, 1991 and its amendments.
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- 12 Any appeal against this environmental clearance shall lie with the National Green
- Tribunal (Western Zone Bench, Pune), New Administrative Building, 1st Floor, D-,
Wing, Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under

Section 16 of the National Green Tribjunal Act, 2010.

13 ~ ' This Environment Clearance is 1ssued to the stone quarry proposals received from
 District Ahmednagar. :
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MATTER BEFORE ADDL. DISTRICT COLLECTOR AHMEDNAGAR
(APPROVAL FOR MINOR MINERAL BELT)

Read : 1) Mines and Minerals (Regulation and Development) Act, 1957
2) Govt. Circular No. M.S.R./1759/64361-M.N.G., Dated: 15.11.1961
3) Maharashtra Land Revenue Act, 1966
4) Maharashtra Minor Minerals Extraction (Development and Regulation)Rules, 2013
5) Application Dated 22.05.2013 of Shri Sandip Dhondibhau Punjari, Residing at
Parner, Tal: Parner

6) Site Inspection Report, Dated:20.5.2016 of District Mining Officer

Subject : Permission for Mineral belt at : Parner, Tal: Parner, District: A’'Nagar, Gat No.
3300/2, Area -0.40 Aares out of 1.0 Hector.
Applicant : Shri Sandip Dhondibhau Pujari, at : Parner Tal: Parner

No. Gau.kh/4A/ka.vi-1028/2016 ORDER Ahmednagar, Dated 21.9.2016

In exercise of the powers conferred on me vide Rule 14(1,2) and Case No.2 of
Maharashtra Minor Minerals Extraction (Development and Regulation) Rules, 2013,
permission is being granted to Shri Sandip Dhondibhau Pujari, residing at Parner Tal:
Parner, for quarry lease, for minor mineral, Boulder (Stone), in 0.40 Aares acquired area out
of 1.00 Hector at Gat N0.3300/2, at Parner Tal : Parner, for a period of 5 years, from the

date of order i.e. up to 20/9/2021, under following terms and conditions :

1) The quarry lease holder must follow the rules concerning Maharashtra Minor
Minerals Extraction (Development and Regulation) Rules, 2013 and Maharashtra

Land Revenue Act, 1966.

2) The quarry lease holder must follow the rules, orders and conditions prescribed by

Govt,, District Collector and Addl. District Collector, Ahmednagar, from time to time.

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www.Dhiji.biz
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3)It is necessary to execute agreement of the mineral belt, within 60 days from the date of
this order. Towards this, the measurements of the mineral belt shouid be carried out by
Taluka Inspector, Land Records, at own cost, and the copies of the layout approved for the
mineral belt, should be submitted. For the measurement, the quarry lease holder, should
remit the measurement fee urgently within 15 days from the date of this order, after
making an application to Taluka Inspector, Land Records. Otherwise, it will be deemed that
quarry lease holder is responsible for the delay in remitting the fee, the approved mineral

belt and the permission will be cancelled automatically and for this no refund will be given.

3a)The quarry lease holder cannot start extraction of the minerals unless the agreement for
the mineral belt is executed. If it is found that the extraction is done before agreement,
the said extract will be deemed unauthorised and action will be taken under clause 48(7) of

Maharashtra Land Revenue Act, 1966 on the mineral extracted.

4)The mineral belt, will pay surface rent, for the surface of the land for minerals, as fixed by
the District Collector and revenue and cess at the rate fixed at mineral belt agreement, for

the land in use, at the rate chargeable, for the mineral land.

5)The quarry lease holder will mark the boundaries of the quarry land with markers and

poles at his own cost.

6)The guarry lease holder will comply with all the rules and regulations regarding mining
work and in connection with the safety of the employees working in his mines or the safety
of the people and will honour the legal rights of the people on the roads, water and other
existing facilities on the land. Also as per the orders of the quarry lease and provisions of the
rules, he will take care that, the general public is not put to the hazards of the dust arising
out of the transportation of the material and from the roads and if for this, stone crushing
machine or some such machinery is to be installed, he is required to take NOC from the
Maharashtra Pollution Control Board and he will strictly adhere to the terms and conditions

contained in it and photocopy of such NOC is sent to this office .

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www,.Dhii.biz



If stone crushing machine is installed, or transportation of the material is carried out, in that
case, in order to control the pollution arising out of the same, compliance of the following
points will be binding on the quarry lease holder :

a) While installing stone crushing machine it is necessary to provide water sprinkling

facility and care should be taken to ensure that the facility is in use regularly.

b) Water should be sprinkied on the road connecting the main road and mining land to

avoid dust flying in the air.

c) Trees should be planted on the land approved for mining, at the rate, of 50 trees per

hector and on the side of the road, (one tree at every 20 feet) and same should be

taken care of.

d) The extraction and transportation of the stones should be done from sunrise to

sunset, and should not be carried out in the night.

7) If the quarry lease holder or transferee or his sub lessee, did not give permssion to
entry or inspection, under part (13) then the competent authority can cancel the lease and

his above share will be forfeited either fully or partially.

8)The quarry lease holder will give report of the accident to the concerned magistrate, Dist

. Police Superintendent, and Director, Mine Safety, Madgaon, Goa.

a) Town planning and Assessment Department, Ahmednagar, has submitted their
remarks on 8.6.2016, in the case, that the demanded area is included in, Agriculture

(No development Zone) area.

b) The quarry lease holder is bound to give transportation permission every time, with
every vehicle, carrying Boulder (Stone), soil, murum taken out from the mining
area, certified by the competent authority. The vehicle not carrying transportation
permission, will be subject to fine as per rule, presuming that the material carried by

the vehicle, is unauthorised. Similarly, the quarry lease holder is required to

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www.Dhii.biz



maintain the books of accounts for the minor mineral material transported and
sold by him extracted from the mine, on daily basis. It is binding on the lease holder
to produce the books of accounts maintained on daily basis, for inspection by the
Add!. District Collector, District Mining Offi‘cer, Revenue Officer, inspecting officers

from Earth Science and Mining Directorate, otherwise, the said lease agreement will

be cancelled.

9) If later it is found that no land was available for lease in the mining belt taken on lease by

the quarry lease holder, the Govt. will be indemnified from any claims for reimbursement

of damages filed by the quarry lease holder.

10)The quarry lease haolder or his transferee or sub lessee, cannot erect any structure in
violation of the rules, regulations for the time being in force or orders issued by the officers,

in whose jurisdiction the mining belt falls.

11)Govt. will have first preference for purchasing the minor mineral extracted from the

mine, for which the quarry lease has been approved.

12)The State Govt. or Central Govt. reserves their right to plan any road, railway, canal or
water reservoir, or for planning any electric and telephone line through the land, which has

been given on quarry lease.

13) Apart from the terms and conditions of the Govt., following conditions are binding,

stipulated by the District Collector, in his authority :

a} The full royalty of the minerals extracted from the mine will have to be deposited
with the Tehsildar concerned, at least once in three maonths. But if it is convenient to
the quarry lease holder, the royalty can be deposited any time earlier than three
months, from time to time. However, it is not mandatory for the quarry lease holder

to deposit the royalty earlier than three months.

Note: This document is transiated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www.Dhii.biz



b) If the quarry lease holder, has taken the land from private land owners, then, he
should take No objection Certificate from the land owner, after paying the

compensation to the landlord, in presence of Notary or Tehsildar, on a stamp paper.

c}) The quarry lease holder, should not cut the prohibited trees in the mining land and

dispose the same without permission.

d) After approval, if any part of the land is declared as prohibited area, by Govt., the

quarry lease holder cannot do mining work in that part of the land.

e) The quarry lease holder should ensure that if there is any reserved, protected or any
type of grazing land or Govt. barren/grazing land, in the land for which lease has
been approved, no mining is to be carried out in the land. Otherwise, it will be
presumed that the mining work has been done by encroaching in Govt. land / by
violating Reserved Forest Act and the lease agreement will be cancelled without

giving any intimation separately.

f) The quarry lease holder should provide fence to the mining land, by filling the pits of
mines and provide security, if in absence of this, if there is any accident to
men/animal, the entire responsibility will be that of the lease holder and he will be

liable action as per rules and the lease can be cancelled.

g) If there is any dispute of the quarry lease holder with other lease holders/if the
matter goes to court, the lease holder will keep the Govt. indemnified from such

cases.

h) After expiry of the agreement period, or if the agreement is cancelled, the area of
the agreement, will be taken over by the Govt. along with the mine and the material

balance in the mine and all the assets on the area will be forfeited by the Govt. and

taken into possession.

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Transtated by M/s - Dhii Technologies Pvt. Ltd. Pune, india. www.Dhii.biz
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i) In the event of war or emergency is declared, the Govt. will exercise its powers to
take into possession the area of the mine along with the area, material, and all the

machinery existing in the area.

In order to calculate the amount payable towards royalty, the quarry lease hoider will
calculate the same on self-assessment basis and accordingly he will deposit the amount in
the treasury. After final assessment, on the demand made by the competent authority, it

will be binding on the lease holder to remit the amount of difference .

However, notwithstanding anything contained in the provisions of this rule, if the date of
depositing the amount of royalty and other payable amounts, stipulated by the Govt. is
exceeded, on the amount so paid after the stipulated date, simple interest @ 15% p.a. will
be charged on the royalty amount and other amounts payable on mining work, till the

amount is paid.

15)The quarry lease holder will file with the competent authority and Director, quarterly
return for the period, ending on 30th June, 30th September, 31st December and 31st

March, regarding the payment of royalty .

16)The quarry lease holder, for every calendar year of the lease, will pay fixed rent to the
Govt. as prescribed from time to time and if he has been given permission for extracting
more than one minerals from the same mine, then he will pay the Govt. fixed rent to the

Govt., separately, as decided by the Govt. from time to time. for every mineral.
However, the fixed rent will be revised once in three years.

Further, the quarry lease holder will be liable to pay fixed rent or royalty, whichever is more,
but not both, to the Govt. Similarly, no fixed rent will be payable initially from the date of

execution of agreement .

17)The quarry lease holder will remit surface rent and cess equivalent to N.A. cess for

every calendar year, for the area of the land, for which, permission has been granted for

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www.Dhii.biz



mining. The period will be counted from the date of execution of agreement, also for the
area, for which permission has not been given for starting mining work, from prospective

effect.

18)Unless the competent authority otherwise issues permission with sufficient reasons, the
quarry lease holder, within three months from the date of execution of agreement, will
start the mining work and after ensuring the safety of the mining workers, safety of the

mine will hand over the mine in a proper and efficient manner and carry out the work.

However, if the in the opinion of the Govt. it is proper to close the mine, in view of the
regulations and development of mines, for ensuring safety of people from pollution, or for
preventing hazard to the public health or transport or buildings or monuments or other
structures or for any reason, which Govt. may deem fit, the lease will be closed or
terminated in respect of any land concerned in this regard, after giving 30 days notice to

the lease holder.

Also, if the quarry lease has been terminated before the agreement period, the quarry lease
will be given to any person, whom Govt. thinks fit, or to any government company or

corporation, which is owned or controlled by Govt.

19)Before commencement of quarry work, after the quarry lease holder discusses with the
competent authority, and at his own cost, he will get the land measured by the District
Superintendent, Land Records, and will mark the boundaries and for showing the land given
to him for mining, he will erect clearly the boundary markers or poles and will keep the
same in good condition. He will keep these markers and poles always in condition. The lease
holder will maintain any road, electric transmission line, railway route, areal ropeway,
water way, in good condition. In order to let the work flow properly required for mining
work, he will lay the line. He will also maintain the land (Govt. or private) coming in the

area, under the lease agreement.

20)The quarry lease holder will take necessary steps to ensure the following :

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, fegality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www, Dhii.biz



(a)In order to easily extract the mineral and other waste, the steps provided in the
open mine are sufficiently designed as to the height and breadth of the steps. If the
surface of the mine consists of soil, murum or pieces of stones or debris or other
brittle or soft, the gradient in the mine should be at 45@ degrees to the level
ground. The quarry lease holder will provide steps to the mine in such a way that
the height of the steps should not be more than 1.5 meter. The breadth of the steps
should not be less than the height. If the surface of the mine is made up of hard
rock, the gradient in the mine should be at a degree not more than 60 degree to the
level ground and if the surface of the mine is in the form of steps, the height of the

steps should not be more than 6 meters and the breadth should not be less than the

height.
(b)The floor of the work will always be kept clean.

(c)The minor minerals extracted should be kept in with properly measured heaps,

stored and every heap will be given a humber,

21)If any minor.mineral, which is not listed in the lease agreement, is found in the mine, the

‘quarry lease holder will immediately notify the competent authority and Director without

delay and for that material, unless separate lease agreement is made, the lease holder will

not extract the mineral or dispose off the minor mineral.

If the quarry lease holder fails to make an application for lease within three months from
the date the minor material is found, the competent authority can approve lease in favour

of other person.
22)The quarry lease holder will arrange to keep the area under lease, clean.

23)The quarry lease holder will follow all the instructions and directions given by State
Government or Director in connection with safe keeping and development of minor

minerals.

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
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24)The quarry lease holder will observe all the provisions of Acts, which are in existence
which, affect the safety, health and other facilities, in mining work and of the people

visiting the quarry and will honour the existing right of way, water and other facilities of

other persons.

25)The quarry lease holder will not :

(a) unless he gets written permission from the concerned railway authority,

(b)unless he gets written permission from the concerned authority of Govt.,

carry out mining work, or allow to do mining work, near lake, canal, river, nallah, irrigation
work or public works or buildings, if he is not required to use explosives, within 50 meters
from the boundaries of the above and within 200 meters of the boundaries of the above, if

his works consists of use of mine explosives .

While giving such permission, Govt. may impose such conditions as advised by railway

authority or on the advice given by concerned authorities, and the lease holder will follow

these conditions.

26)The quarry lease holder will maintain the true and correct accounts of expenses
incurred for the mining work, the amount of minor minerals extracted and other details,
names of purchasers, money receipts, the extent of minor minerals, No. of employees
working in the mine, complete layout plan of the mine, and will produce the information,
report or returns and the representative samples of the minor minerals to the competent
authority or Director, from time to time, as necessary. And upto 10 th every month, will file

return in Form D giving the details of minerals extract and the value of the shortage of the

earlier month, to the officers.

The quarry lease holder will submit annual return in Form Dh giving the details of the

minerals extract and its value.

But, if the period of the lease agreement is expiring before end of the year, the lease holder

will file the return of the said period.

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
any- is picked from base content. Translated by M/s - Dhii Technologies Pvt. Ltd. Pune, India. www.Dhii.biz



27)The quarry lease holder will give permission to the officer authorised by the Govt. or to
the competent authority or to any officer authorised by competent authority to enter and
inspect any building, extraction or land or inspect any documents, layout or records which
are required to be submitted to the concerned officers. In order not to extract
unnecessarily, the concerned officer will issue instructions as he deems fit, and the lease

holder and his representative or his manager will follow the instructions given by such

officers and it will be his duty.

28)If it is necessary strengthen any part of the mine or give support, for the safety of
railway, lake, canal, road ar any public building or structure, then he will carry out the same,
to the satisfaction of the representative of the railway if railway is concerned, or to the

satisfaction of any officer authorised by the competent authority.

29)If the quarry lease holder fails to commence the mining work, within 180 days from the
date of execution of lease agreement or after commencement of the work, if he has
stopped the work continuously for 180 days, then after date of execution of the {ease
agreement or from the date of stopping the work, when 180 days are completed, the lease

agreement will be treated as cancelled.

However, if the Govt. is convinced, on the application made by the quarry lease holder
within six months from the date of cancellation of lease and the lease holder could not start
the work or stopped the work, on account of the circumstances, out of the control of the
lease holder, the lease will be restarted, as the Govt. thinks fit, either with retrospective

effect or with prospective effect from the date which is not earlier to the date of

cancellation of agreement .

Similarly, under the above provisions, the lease cannot be restarted for more than two

times, within the entire lease period.

30)The quarry lease holder will inform the details of all the accidents in the mine, to the

District Magistrate, Police Superintendent or competent authority and taking into

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
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consideration the seriousness of the accident, if necessary, to the concerned Director of

Mine Safety of Govt. of India.

31)If afterwards it is found that no land was available on lease for mining for which the lease
agreement has been executed, the quarry lease holder will indemnify the Govt. from any

claims by the lease hoider for the losses arising out of the same.

32)The quarry lease holder or his transferee or his sub lessee, will not erect any building in
violation of the provisions of any order or instructions, or in violation of the Act, order or
instructions of the officer, in whose jurisdiction, the lease area is falling, or in violation of

any order issued by any competent authority who is competent to issue such order.

33)The land for which the lease agreement has been made for mining, for the minerals

extracted from the land, the first preference will always to the Govt.

However, for all such minor minerals, the quarry lease holder will get the return from the

Govt. at the prevailing market rate at the time of first preference.

34)The right of any authority or central government for any railway, road, canal, lake, or
public building , or laying of electric or telephone lines or erecting poles, in the reserved

land, which is given on lease, is reserved.

But, before exercise this right, the quarry lease holder will be given of not less than 30 days,

and the area which will be used for any of the above purposes, will be excluded from the

lease agreement.

35) If the quarry lease holder :

{a) goes more than 6 meters below the lowest point from the point of digging or

(b)makes use of detonators and if after that the District Magistrate or Chief Mining

Inspector, directs, he will report immediately to District Collector, Chief Mine

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
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Inspector, Dhanbad, Controller General, Indian Mines Department and the Director

of the area or Senior Geologist or Junior Geologist.

36)The quarry lease holder, on receipt of written instructions from competent authority, will
allow any Department of the Govt., without taking any royalty, minor minerals which are
really needed by any Govt. organisation, from the area of lease land, wherein no extraction
has been done, taking into account the scope of such work, and the minor minerals which
are specially required for the Govt. department, will inform the competent authority, about
the written or specific request received from any officer of any department, who is

competent to certify the beneficial Govt. work.

But if the lease has been given on the private land, the Govt. department will give to the

private land owner or the lease holder, as it is, the amount of compensation.

37)The quarry lease holder will issue Transportation Pass in Form (N)with every vehicle

carrying minor minerals out of the lease land.

38)If because of mining, there is wide gap in the earth, the quarry lease holder will give

compensation to the occupier of the land, as decided between the lease holder and private

landowner.

The quarry lease holder has executed [ease agreement with all the land owners, for the
rhining work, and for the owners, with him no lease agreement has been executed by the
lease holder, he will file affidavit, confirming that he has procured written order from the
concerned Sub Divisional Office for executing lease agreement with the land owner for

mining work.

However, the concerned Sub Divisional Officer, will make a note of the same, in his office, as

per the provisions of Rule 48 of Maharashtra Land Revenue Code, 1966.

However, the concerned Sub Divisional Officer will arrive at solution in case of such

compensation with priority and taking into account the merits of the case.

Note: This document is transtated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
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39)If the quarry lease has been approved for any Govt. land, then the lease holder, will pay

to the Govt. compensation, as decided by the Revenue authority.

40)The quarry lease holder will strictly follow the provisions of concerned Act and rules and

the procedure laid down by the Central and State Govt., under the Act and Rules .

41)

(a)Mines Act, 1952
(b)Mineral Conservation and Development Rule, 1988
(c)Any act and Rule in connection with minor minerals, which Central and State
Govt. have made applicable from time to time. (30)
(1) The land on which the mine has been approved, the same will be made
usable by the quarry lease holder.
(2)Before starting mining work, the lease holder will re establish
environmental balance.
(3)The quarry lease holder will plant trees around the land marked for
mining and will maintain the trees. He will ensure that the greenery in the

area is maintained.

(1) Subject to the approval by the Govt. the competent authority can prescribe any
special condition.

(2)Out of the conditions mentioned in the above Rule (46) (1) (1) to (31) if the quarry
lease holder, his transferee or sub-lessee, violates any of the conditions, the
competent authority can send notice to the lease holder, his transferee or his sub-
lessee, asking explanation and taking corrective action, within 30 days from the date
of issue of notice, if no corrective action is taken about the violation of any of the
conditions, then the competent authority, after expiry of 30 days, will impose fine
through written order, which will not be more than double the fixed rent and the
said is to be paid within 8 days from the date of such order. If the fine is nbt paid
within the period stipulated, additional fine will imposed on daily basis, equal to the

amount of fixed rent, for the period during such, such violation is continuing.
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Further, even after imposing fine, if the violation is continued, the competent
authority, within 15 days from the date of issue of such notice, will issue final notice
to the lease holder, transferee or his sub-lessee, for such violation, and after the
expiry of such notice period, if no corrective action is taken for such violation, the
competent authority will immediately terminate the lease agreement and will
recover the amount of fine and additional fine, as though, they are outstanding

revenue amounts.

42)Also the orders/decisions of Govt. and High Court, Supreme Court, will be binding on the

quarry lease holder.

43) A Royalty for 3000 Brass Per Year shall be paid to the Government for the Minor Metals

as per Demand Area Mining Plan

Specific Conditions :-
1. Quarrying allowed only in the recharge zone of hills, not in run off or storage zone. For
this purposes GSDA should be involved to carry out intensive geophysical survey to identify

such recharge zone where quarrying can be allowed.
2. The mining plan shall be approved first before initiating any mining operations.
3. Discharge of sewage from quarry sites should be strictly controlled.

4. The quarries to maintain benches of 60 slope in the cut, 6 m depth in cut and 6 m for the

bench.
5. No dumping of material shall be allowed in the water resources of Nallas.

6. The Collector shall obtain the list of abandoned quarries in the District and prepare
restoration plan for the same. In future, applications for the EC for quarries will he

considered only if the restoration plan of abandoned and quarries is submitted.
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7. No quarrying should be allowed in the run-off zone of hilly areas.
8. No quarry shall be allowed within sate distance from any habitation or human activity.

9. District Collector to ensure that the provisions stipulated in Maharashtra Minor Minerals

Extraction (development and Regulation) Rules 2013 shall be strictly adhered to_

10. The configuration of benches should be 60 degrees slope in the cut, 6 Mt depth for cut

and 6 mt width for the bench.
11. Collector shall ensure that no quarrying is carried out in forest or zudpi jungle.
12. No water sources shall be affected due to quarrying activity.

13. District Collector was requested to prepare restoration plan of closed guarries in the

district.

14. All labour engaged in quarrying will be provided with protective gears like mask,

helmets, boots etc.

15. District Collector to ensure that distance between one lease area and another lease area

or clusters of lease area is more than 500 M.

16. District Collector to ensure that every receipt given is serially scanned and registration
number so generated must be written on such receipt to avoid duplication and

unauthorized transportation of the stone.

12. Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench. Pune), New Administrative Building. 1st Floor, D-Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of

the National Green Tribunal Act, 2010.
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13. This Environment Clearance is issued to the stone quarry proposals received from

District Ahmednagar.

Sd/- Sd/- Sd/- Sd/-
A Ka. Ji.Kha.A. Ni.UJi. Bhanudas Palve
Additional Collector, Ahmednagar

To,

Shri Sandip Dhondibhau Pujari, at : Parner Tal: Parner

Copy for Information and Action:

1) Tahasildar Parner,

A) Ensure if the leaseholder complies with the terms and conditions of this Order and how it is
observed,

B) The mining lease holder should certify the mineral transport permit books by signing and
stamping as per the prescribed format and keep a record of the same in his office.

C) Ensure if they themselves check the mining lease area and mining lease accounts at least once in a
year and the mining lease holders for mining as per the rules and pay all the government dues to the
treasury on time or not? Also submit the prescribed returns to all concerned in the prescribed time
or not? A detailed report should bé submitted to this office after investigation.

2) Deputy Superintendent of Land Records, Parner:

2 / - Measurement fee should be paid by the mining lease holder as per condition no. As the lease
deed execution is mandatory as per the rules, care should be taken not to delay the calculation
without delay.

3) Sub-Divisional Officer, Shrigonda-Parner.

4) Hon'ble Director, Geology and Mining, Directorate, Government of Maharashtra, Old Secretariat,

Nagpur, 440 001
Sd/- Sd/- Sd/- Sd/-
A.Ka. Ji.Kha.A. Ni.UJi. Bhanudas Palve

Additional Collector, Ahmednagar
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OFFICE OF DISTRICT COLLECTOR, AHMEDNAGAR - |

Minor Minerals Division \4©

eMail: Ah. MngDMO@gmail.com 0241-234402

No. GauKha/Karya 4A/333/2020

AhmadNagar, Date: 19.03.2020

To,

Tahsildar - Kopargaon, Sangmaner

Parner, ShriRamPur, Rahuri, Nagar

Subject: About Adding New Gat in District Mining Plan Scheme.

The District Level Committee has sanctioned the Proposals submitted by you during the
meeting regarding the District Mining Plan held on Date: 17.03.2020 under the chairmanship of Hon.
District Collector vide Rule 58 of Maharashtra Minor Mineral Extraction {(Development and
Regulation)Rules, 2013. It has granted sanction for issuing short term Mining licenses for the period

of Three months only to the Property Gats mentioned in the Details sheet attached herewith.

A copy of the Sanction by District Level Committee has been attached herewith. Hence,

action shall be taken vide compliance to the Mining Rules.

Sd/-
(Prashant Kore)
District Mining Officer

AhmadNagar
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Following is the Summary of the discussion held during the said Meeting.

the chairmanship of Hon. District Collector. Concerned officers were present for this meeting.

A meeting of the District Mining Plan Monitoring Committee was held on Date: 17.03.2020 under

Fr.
No.

No. Of Meetings

Action Taken

1. | No. Of miéreii'r’{gs organised periodically

34

2. { Periodically Sanctioned Gat Numbers before this.

1162

2815.82 Hectare

5. soil

3. | Total Area of Sanctioned Gats
4

Boulders/Stone

4967175 Brass

1017766 Brass

6. | Murum 4358450 Brass
7. | Total Units of Minor Metals in Brass Periodically | 10343391 Brass

Sanctioned by District Monitoring Committee

Following Survey No.s / Gat No.s are finalised to be eligible for excavation of Minor Metals after

verifying the proposal by the concerned Tahsildar included on Taluka Level during the Meeting held.

Sr. Total Available | Demand
Taluka Village Gat No. Area Type

{ No. | Minerals (Brass) Units (Brass)
1 iKopérgéb'h. | samvatsar | 163/5 0.89 Murrum | 18869 4200

2. Samvatsar | 89/4 2.13 Murrum | 45159 4000

3. Samvatsar | 29/11 1.84 Murrum | 39011 4000

4, Bhojade 309/4 1.50 Murrum | 31802 6000
5 Bhojade 1 309/3 1.50 Murrum | 31802 2200
6. | | Bhojade |429/2 218 | Murrum | 46219 6000

7. Dauch Bu. | 138 0.47 Murrum | 9965 1500

8. Dauch Bu. 139/1 1.00 Murrum | 21201 1900

9. | Dauch Bu. | 139/2 1.30 Murrum | 27562 1800

10. | 'pauch Bu. | 139/3 253 | Murrum | 53640 2000

11. Dauch Bu. 141 1.60 Murrum | 33922 1800

12. Dauch Bu. 142/1 1.01 Murrum | 21413 2000

13. Dhotre 142/2 1.00 Murrum | 21201 1800
4 ~ I 'Dhotre 146/1/1 |1.00 | Murrum | 21201 2000

15. Dauch Kd. 281/1 0.40 Murrum | 8481 2000
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16. Dauch Kd. | 35 0.35 Murrum | 7420 3000
17. Dauch Kd. 75/5 0.53 Murrum | 11237 2000
ETR Dauch Kd. | 49/3 0.81 Murrum | 17173 3000
19. o Dauch Kd. | 49/3 0.96 | Murrum | 20353 5000
20. Dauch Kd. 49/4 0.79 Murrum 16749 4000
21. Dauch Kd. 70/9 0.56 Murrum 11873 3000
22 Darde | 218/2 | 114 | Murrum | 24170 15000
Chandwad |
23. Darde 177 2.52 Murrum | 53428 15000
Chandwad
24. Kokmathan | 54/6 2.30 Murrum 48763 10000
25 Samvatsar | 87/2 200 | Murrum | 42403 9000
26. Kanhegaon | 68/1 0.84 Murrum 17809 4000
27. Kanhegaon | 46/6 0.40 Murrum | 24806 1800
28. Kanhegaon | 2/3 0, 28 | Murrum 10601 1000
0.21
F29. Kanhegaon | 2/5 0.50 Murrum | 4452 16060
30. Samvatsar | 7/6 0.40 Murrum 10601 2000
31. Kokmathan | 258/4 2.15 Murrum | 8481 1500
32. Sangamner | Pimple 326/1/1 | 3.70 Murrum | 45583 10000
.33, Hasanabad | 313 4.05 Murrum | 78445 1000
34 Hasanabad | 314 0.80 Murrum | 85866 200000
35. Parner Patharwadi | 1029 0.56 Murrum | 16961 10000
36. Patharwadi | 1029 1.55 Murrum | 11873 10000
37 Shrirampur | Kanhegaon : 1/1 1.00 Murrum | 32862 5000
38. Valadgaon | 69/1 0.50 Murrum | 21201 500
38. Rahuri Baragaon 46717 4,32 Murrum 10600 1000
Nandur
40. Kangar Bu. | 490/1 0.40 Murrum | 164088 7000
a1, | wambori | 480/1 129 | Murrum | 8480 7000
42. Daradgaon | 79/1 0.40 Murrum 27349 7000
43, Daradgaon | 79/2 1.00 Murrum | 8480 2000
44, . Takalimiya | 266/2 1.92 Murrum | 21201 2000
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vide Rule 58 of Maharashtra Minor Mineral Extraction (Development and Regulation)Rules, 2013

45 | | wambori | 459/2 9.98 [ Murrum | 40706 1000
46, Wambori 471 1.47 Murrum | 211590 25000
47. Wambori 513 0.40 Murrum | 31166 8000
48. | Nagar Agadgaon 136 Murrum | 8480 5000

49 | S Murrum 192500
50. Stone/Boulders 230500
51. Soil 2000
52. | J 48 74 H 84 J 1586708 425000

CERTIFICATE

In order to sanction the District Mining Scheme, A District level Committee has been formed

Accordingly, an information based on the Survey about suitable places for issuing the short

Term Minor Metal Excavation Permits/Licenses complying the Rules and Regulations of the said

Rules by the related Tahsildars for suitable mining places had been furnished to the Committee.

Accordingly, a sanction is granted by the District Level Committee for issuing short term Mining

licenses for the period of Three months only, after verifying the suitable areas by the Zonal officers

of the zones mentioned below.

Sd/-

Sub-Divisional Officer

M. Pra. Ni. Ma. AhmadNagar

Sd/-

Sr. Geologist

Mu. Sa.Vi. Ya. AhmadNagar

Sd/- Sd/-

Sub-Divisional RFO District Mining Officer

Sangamner AhmadNagar

Sd/- Sd/-

Resident Dy. Collector Additional Collector

AhmadNagar AhmadNagar

Sd/- Sd/-

Deputy Conservator of Forests Hon.Collector

AhmadNagar AhmadNagar
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Shri Malganga Enterprises

Stone Crusher Building Material Suppliers Proprietor -

Address : A/p. Patharwadi, (Nighoj) Tal.: Parner, Gaurav Pawar

Dist. : A-nagar - 414306 (MH) Mo. 9922320707 / 8600360707
Email: ShriMalgangaaEnter@gmail.com Sunil Pawar

GSTIN.: 27ADHFS5764K1ZF Mo. 9890793000 / 9702502007
Ref. No. Date :18.07.2020

To,

Hon. Regional Officer,

Nashik Division,

Nashik,

Subject: - Regarding fulfilment,

Reference: - Your letter MPCB/RONK/PD/03/2020/770, Dated: 26/06/2020

Applicant: - Malganga Enterprises,
Group No. 1029, At. Patharwadi, Post. Nighoj, Tal. Parner, Dist. Ahmednagar.

Hon. Ma'm/Sir:
Humbly submitted that, Pursuant to the subject above, with reference letter has been fulfilled as

follows.

Issue No. Details

1 A Suitable Application has been filed for 100 TPH, which has UAN No. 93046

2 Tin Shed has been completed at Primary, Secondary Crusher and Transfer Point. Green
shed has been applied with Belt Conveyar (Photos attached herewith)

Water sprinklers have been fitted.

Water Breaking Valves are fitted. (Photos attached herewith)

Rs.50,000 / - Bank Guarantee ready

Water sprinklers have been fitted to Jaw Crusher

3
4
5 Road work completed
6
7
8

1 Tanker is available for Water Sprinkling in Crusher Area

L L

Apologies for delay in completing the above works due to Corona (Covid 19)

Received

Signature

20/7/2020

Clerk to Regional Office
M.P.C. Board, Nashik

For Shri MalGanga Enterprises

Sd/-
Partner
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Shri Malganga Enterprises

Stone Crusher Building Material Suppliers Proprietor -

Address : A/p. Patharwadi, (Nighoj) Tal.: Parner, Gaurav Pawar

Dist. : A-nagar - 414306 (MH) Mo. 9922320707 / 8600360707
Email: ShriMalgangaaEnter @gmail.com Sunil Pawar

GSTIN.: 27ADHFS5764K1ZF Mo. 9890793000 / 9702502007
Ref. No. Date :19.08.2020

To,

Hon. Regional Officer,

Nashik Division,

Nashik,

Subject: - Regarding Extension

Reference: - Your letter MPCB/RONK/PD/03/2020/770, Dated: 26/06/2020

Applicant: - Shri. Sunil Raghunath Pawar, Proprietor: Shri. Malganga Enterprises,
Gat No. 1029, At. Patharwadi, Post. Nighoj, Tal. Parner, Dist. Ahmednagar.

Hon. Ma’'m/Sir:

With reference to the subject above, it is Humbly submitted that, Hon. Sir has instructed to
change in the work on the hearing conducted on date: 20.07.2020 and the work is started
accordingly. The work is towards last phase of completion. That means, the work has been nearly
completed as per instructions/Order of Hon. Sir.

It is raining heavily since last 8-10 days. Hence, Carrying out Welding work in such situation is
getting delayed. This is a Natural Cause for the delay in this work. Hence, the work is incomplete in
such situation.

The remaining work will be completed in 10 days. Hence, Hon. Sir has been requested to

kindly give us an extension in executing the work.

Date:
19/8/2020
Patharwadi

For Shri MalGanga Enterprises

Sd/-
Proprietor

Note: This document is translated from Marathi language content which shall be used for accuracy, validity, legality etc. Some content-if
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CHALLAN
MTR Form Number-6

GRN MH011137030 201819M I BARCODE I LGNNI N RIIERENLI R T

Date 28/01/2019-11:20:13

Form ID

Department  Revenue Department

Payer Details

Mineral Concession Fees, Rates And Royalties
Type of Payment Receipts fiom the Minor Mineral Extraction Rules.

TAX ID {if Any)

PAN No.(if Applicable)

Full Name

Sunil raghunalh pawa

Office Name TAHSILDAR PARNER
Location AHMEDNAGAR
Year 2018-2019 Cne Time

Account Head Detaifs

L~Amount in Rs.

Flat/Block No.

Premises/Building

gat no 1029 pathar\;rarh

0853004101 Fees and Royattics

231500.00

Road/Street

parner

e e e e #

Areall ocality
TownlCitleiitrict

ahmednagar

Total

2 .
eﬁhousand Five Hundred Rupees O
P

Payment Details STATE BANK OF INDIA

N RECEIVING BANK

Cheque-DD Detaiis

Cheque/DD No.

e

CPM7250305

Not Vernffied with RB!

Name of Bank

Name of Branch

STATE BANK OF INCIA

Depariment (D .

9075011847

Maoliiz No, ©

A~ .
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CHALLAN
MTR Form Number-6

A

GRN MHO008800485 201718m [ ARCODE I I HIZINKIMEM UM IEUGU L | Date  29/12/2017-12:37:21 [ Form D
Payer Details

Department  Revenue Departmant l
T Mineral Concesscn Fees Rales Ano Royalbes [TAX 1D (If Any)
Type of Payment Receipis from the Muror Mineral Exyacoon Ruks ;

! PAN No.(If Applicabie)

Office hame 7 ARSILDAR FARNER Full Name Sunil Raghunath Pawar
Locat.on AHVAEDNAGAR ‘
Year 2017-2018 From 01/04/2017 To 3:!03/2018 FlayBlock No. Patharwadi
Account Head Details Amount in Rs. | Premises/Building
TiI3i-T0 Feas ano Royatues i 330500.00 | Road/Street al Pamer
Areallocality Dist Ahmednagar

Town/City/District

PIN LT

Remarks (If Any)
Patharwadi gat no 1029 madhil stone crusher sathi 1000 brass stone

excavation royalty

Amount in | Three Lakh Thirty Thousand Five Hundred Rupees On!

Total 3,30,500.00 | Words y
Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. CP(C2509342
Cheque/DD No. Bank Date |RBI Date Not Verified with RB
Name of Bank Bank-Branch STATE BANK OF INDIA
Name of Branch Scroll No. , Date
Mobile No. : Not Available
Cut Here Cut Here Cut Here ----seermoum-
State Bank Collect L Pre Acknowledgment Payment (PAP) Form for Payment through any SBIl Branch J LBranch Copy
Branch Teller: Use SCR 008765 Deposit >Fee Collection>State Bank Collect
Beneficiary/Remittance Details Mode of Payment Cash Cheque/DD
State Bank MOPS Reference No. : CPC2509342 Cash Notes Amount Rs Paise
~.. | Beneficiary MAHARASHTRA GOVT (GRAS) 1000 x

Cr) GRN MH008800485201718M 500 x
Full Name Sunil Raghunath Pawar 100 x
Amount 3,30,500 Three Lakh Thirty Thousand Five Hundred 50 x
Rupees Only 20 x
Cheque/DDNo. | 4 3 Q1 ¢ 10 x
Cheque/DD Date sl t 2817 N
Drawee Bank ¢ o ,\ ] 1 LG }: o {'. 1n 5{ Ty __ N
Drawee Branch e b TotaiRs | < |'2, 0 ,509/ T

T Uir
Branch Stamp Signaﬁji;{of Depositor

Page 1/1 Print Date 29-12-2017 12:38:35



NIGHOJ BRANCH (01747), MARARASHTRA - 414306 &

s ar=T (01747) , AEIOE - 414306 :9_

IFSC Code: CBIN0281747 : 3,
D D

WYL 9MRFTSHT U €T/ PAYABLE AT ALL BRANCHES
& -
|

\Tzl2le]]
M

PAY dNee .. 9% FI0RBEARER
Y
LRI ETTT T ET s S S

. T 2 30 Sver
Fo =7 4

FOR SHEF: et CARGA ENTERPRISES SUNE RAGRUNATH PAWAR GAURAY
RAGHUNATH PAWAR

e

T FEAER FR @ /Please sign above

3412822047

"OL3B ke LLILOLE3ISG OO0OS580 28

e



CHALLAM
MTIR Form Number-6

7

Department  Revenue Deparimen

JoRn w400 2827309 :c1617M [BARCODE I 11 EIKINLIE il Wt i | Date 2010772016-13:51.48] Form 1D

Payer Details

tPayment Details  STATE BANK i:

. ‘-ry.p;c é( o Mimeral Concession +  ¢s, Rates /\r;;i :(oyalliyt-,ry_r TAX ID (if Any)

Payment - . . .| PAN No (if Appliacable)

(-‘/f;l::ﬁcNName TAHSILDAR PARNI 1: T - Full;axnc Sunil Raghunath Pawar
[Location  AHMEDNAGAR - ]

Aaa: 2016-2017 Annual.i ‘°m 01/04/751{? To 31/03!201% Fla/Block no, Patharwadi .

S Account Head Deti.i 3 B r_;n:;:ntm ;:é___ PremiscsBldg

()853(‘.04“1-01 Fees and Royalies o _;32)(_)() 00 | Road/Stree! Patharwadi .

S - o - /Tr;:/l_ocali(y Parner

o B Tan/cuy/Dislric{ ' oo

wli [h]afe]
REMARKS dagad utkahanan 250 bras roayatly '
— .
: {If Any) .
- T 1 7T 7| maake payment at any branch of
S —~ [T~ "{STATE BANK OF INDIA
— Before 27/07/2016

. Total ) 83000.00
' Xmount. in Eighty Three Ti: iJS{jnd Rupoees L;l:l;—
’ _Wo-rds~ .

FOR USE IN RECEIVING BANK

g Er;;:qué/DD No.

Cheque-DD Detai::

Bank CIN |REF No.

|CP53914377

Date

1 Name of Bank

Bank-Branch

STATE BANK OF INDIA

Narme of Branch -

_J Scroll No. Date

Mobile No. : -9702502007




